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Affidavit 1o be Fuenished by the candidate alongwith Nomination Paper
Before the Retvining Officer
For eleetin to. 844 ... ~{name of the Hous:.
me'“wfﬁ?— GassssConStitweney(Vame of tie Coanstitinn o)

Pf‘" RMA b AND El.xsr idblu&' riwife of LET,, B#‘N.-'SI L"'HL Rislubeo. . . oA
Agal. G B years. residei L.'M+Pr,fﬂ,‘f‘."-‘{¥"“"“mh{nwnnun [’ul?puﬁ-m-ﬂ o A 404

................ reas), i waiiidoi ol un el
tlection, do hereby solemanly affirm and state on oath as under:- S
[ #rike out whichever is not pplicable)
(1) 1 am & candidate set g by . r e eee{ i@ of the political [.‘.ﬂ-l'i)' 3 am condesting 2, ai
Independent candidate.
(2) Details of PAN and status of filing of Incomeé tax return :
SLNo. [ Names

Permanent The financial year for rﬂ:lal imeome
Account Number | which the fast shown In Income
| (PAN) Income-tax return has | Tax Return ( in |
been filed | Rupees)

T PaRuansnr picHinee | ACCPRE9a0L l38lp-2.011 42 98,000 i

ki
2, Spouse- TYDTSsAnA RISHIBES | ALIPRICTARQ
'3, |Dependent1 BEVAGYA AWWPHOIETR
4 Depandeint 2
5. Dependent3 .

— |

(3) The following case(s) is/ are pending against me in which cognizance has been taken by the court:-

. | Offence I Deseription 1
I M. N . o _I
{{a) | The details of cases where the court has taken |

cognizance, Sections of the Act and description MiL |

of the offence for which copnizance taken :

{b) | Name of the court, Case Mo, and Date of order

TR

'1 i
| taking cognizance ; NI L ' |
[{e) | Details of Appeal (s) / Application(s) for revision o
l (if any) filed against the above order(s) ! NiL

= e e s R P — —

4. Cases in which I have been convicted by a court of law(other those referred to in .'Furm 26)

I{a) I'}m&emﬂsuf'cases, Sections of the |____*_._u_...___ g——— S
I Act and description of the offence for L
i | which convicted ; N

| (b} | Name of the Courtfs). Case No. and
i N ‘- L_.

|
! [ Date(s) of order(s).

—— e

:




] JI‘Jn:;ﬁ-n:I:_-i;mF;_._,.____ l o —— e emim = e

| | N ,

1ap Thut §give heietn below the detsils of o o nssels (mevable gnd bamuovable vic ) of mysel,.
tiw spouse and all duependents:

"
]

A: Details of movable asscts ©
vl

I. Assets in joint name indicating the extent of joint ownership will also have to be given

2. In vase of deposiyTnvesiment, the details including Serial Mumber. Amount, Date of Deposit. (hi Scheme,
Mame of Bank! fnstiiulion and Branch sre to be given

i Waloe I_=f Bonds/Share/Debentures as per the currem market value in Stock Exchange in respect oo hated
companies and 85 per books in case of non- listed companies should be given,

4. Dependent’, here means u person, substantially dependent on the income of the candidate.

5. Details: including amount is 10 be given separately in respect of each investment)

'EHL_ | Description -« Self Spouse Dependent-1 | Dependent-2 | Dependent-3 |
o, J - - |
D e S = ~
F:] I (ash m_mmu g2,50,000 | 3lS0, 000 |ZAs000 Mk i 1
| (7] | Details of Deposits | . Bt S
T I et o, [EB i 63 AN RS | |
| P,Mal[nﬂlu'l}'pﬁ of Deposits 2LLIY Y a2z 7yeasg {IBED
| ircluding saving sccounts), 3 P GONHED ek
| Deposits with Finencisl bt s SE
| Institutions, Non Banking e~
| Financial Companies and |
Cooperative societies and the |
_ ., amount in each such deposit 1 |
(i) | Details of investment in Bords, [Shanein cove |
Debentures/shares and units § e e Pl
CmileMunont Pandiand. | Lod e M i Mt |
| others and the amount. i ki ! |
{iv) | Details of investment in NSS, |
Paostal Savings, Insurance Policies
and investment in any Financial Pk P L= '
| Instrument in Post office or oo > i l' |
Insurance Company and the i i '
| amount J— |
vl | Personal loans/advance %:i';tn I Vid hanCabhy I |
any person or entity including
! firm, Company, Trust etc. and I':;Z :ana 2coend NIt NI :
{ | other receivables from debiors B |
| and the amount, : | TSNy, | e i)
[ (w1} | Motor Vehickes/Alrcrafis/ oM E S ! |
| i i R-2os T
|| Purchuse’and amount ) e | I !.
(wity| Jewwelry, bullion and valuahle JoPanboldddn ! - i
| | thing (give details of weight and It‘g [:[m %- '?:. Hargahiffiy MHIL- | e | !
| xalue) s i v :

 ———————— | - r w——n A
|
=




ia,

) Ay other assets such -5 valus of |
_ t Chimsdintercst

| Ceross Total value

3. 1etuils of Immovable assets:
(Nete: I Properties in joint ownership indicating the cxient of joint ownership vill alse have ta be indicat-d
2. Easch land or building or apartment should be mentioned separately in this format. )

=
Na

| Preseription

|

T

)
il
|

Sell

Spouse

dependent-1

r

Dependent-2 | Dependent-3 i

0]

I: Location(s)

Aves ([Towal measerement in
acres)

pimuze Fakifl.
Thela kb b e -

iply, Pr*r' H.:&I
LEW 300, By e
iﬂ-;"ﬂlur e

NI L

M-

|
|
|
|
|

Whether inherited property
{ Yes or NCY)

Dute of purchase in case of self
acquired property

Cost of Land (in case of

purchase)at the time of
plrchase

Any Investment on the land by

way of development,
construction etc.

Approximate Current merket
value

(if)

(i)
|

Lacation(s)
| Survey number(s)

M-

Area (Total measufament in
5q. )

Whether inherited property
{ Yes or NO)

Date of purchase in case of self
| acquired property

Cost of Land (in case of
purchase) at the time of
urchase

Any Investment on the land by

way of development,
construction ete.

Approximate Current market
| value :

Commercial Buildings
tincluding apartments)
o =Location(s)

| -Survey number(s)

(S

NIL

Ayt up Area (Tomal
measurement in 3g. fi.)

(WE]




Y Lharuﬁf:tcdﬁﬁa' = 3 = o e
* oo op NO) .

{ bl i

LD of purchase in case of weif i | !

1.'.:!:-_;:5:_1 property | | PR e | et

st of property (in case of T 1

pi rehase) at the time of ‘ |
|
|
|

——

, pRETEhase
| | Any Invesiment an the
| property by way of
i__d_t‘:velnpm:nt, conskruction eig, S [ l
i Approximate Current market
- _{,_"!_’i'l““ =i STt il ot A —
(iv) | Residential Byildings (including w bt ' i i
| aparments,) 2 Reum |
-Location(s) |
l - Survey numberis)
Acea (Total measureiment in qeo00 saft :
fi) o
Built up Area (Total e B
mizasurement in sq. f.) &
| Whether inherited property
! | {Yes or NO)
. Dhate of purchase in case of self
, acquired property
Cost of property (in case of
purchase) at the time of M-
| |purchase
! Aany Investment on the land by
' wiy of development, ML
| construction ete.
. Approximate Current markeat
| value
[ {¥) | Others (such as interest in
| property)
Total of Carrent Market
[ l Value of (i) to (v) above

ND

® |t::li.‘.1ﬂDﬂC’

NIL-

(6) 1give herein below the details of linbilities/ dues to public financial institutions and government :-
(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

I's. | Deseription Self Spouse(s) Dependent-1 | Dependent-2 | Dependent-3 |
N, =5

(i) | Loan or dues to Bank/Financial Vidha $ehba .
i_ln utig ' I-L- M
| Name of Bank or Fl i Hi= N
Amount putstanding
{ Mature of loan
Louan or dues to any
individuals/ Entity ather than ‘
mentioned in (i) above, ML MIL-
[ Name(s)y <
. Amount dutstanding
| Nature of lohn

- —_

£l

ML N -




-

A-ny oiher liability

NI

i (-m:d total of liabilities

(i) | Qﬂgl ament Dues: |
Tues to departments dealing
with government |
acconimodation |
[lues to departments dealing '
with supply of water t

MTL-

|
+

.
e —

Dues to departments dealing
with supply of electricity

Dues to departments dealing
writh supply of
telephones/mobiles

Dues to departments dealing
with government transpon
{including aircrafls and
helicopters)

[ncome Tax Dues

Wealth Tax Dues

Service Tax Dues

Municipa! /Property Tax Dues

Sales Tax Dues

Any other dues

Grand total of all Govt. dues

{7) Details of profession or occupation:

a. Self...

BeciAl WoRKER

b. Spouse ..50.L1AL WIRKER

(8) My educational qualification is as under;

M A ( Prench Literatune )

(Ghré details of highest School / University education with full form of the certificate/ diploma/ degree course)
(Name of the School /College/ University and the year in which the course was completed.)

-

ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

]1

Name of the candidate

Sh./Smt./Kum. Papmaresb RIsHIDED

Full postal address

A

oA 0= Rahik s, Thelo Muhom Pr5—< wm

= rmii,

3. | Number and Name of the constituency and

state

47, RanmiganT, BihAR

Name of the Political party which set up the
candidate (otherwise write ‘Independent’)

IEJP

{a) Mumber of cases in which conviction order
passed (other than those referred to in Form 26)

NIL

Optimized by www.ImageOptimizer.net



|'__|{..r Tuiah number uf Pending cases where the |
' 1 eourt (s) have taken cognizane ML
!'-'."_w.t-i:-:_r_' L. T T W fow which st 1 Eoted s Sl
N T -4 _.. | Income Tax Retwrn filed | '
|| (a) Candidate R e e e e —
| (B} Sponse: ) B L S (- oS PO i | S T i
.1 {e) Dependents P T g= o L '
| 6, Details of Assets and Liabilities in rupees o spogie
. Description | Self ~ [ Spouse | Dependent-l| Dependent-ll | Dependent 1l ]
|A. Moveable | i
Asset (Total value) i P 5l (EESTIRTIE, 1§ " _1- e — i =
[ By | Tmmovable 1 ' |
i Asset | —]

(i) | Purchase Pricc and
Development Cost of
Immovable Propery
(Total Value)
(i) | Approximate Current
Market Price of
| Assei (Total Value)
7 Liabilities
(1) Government

dues (Total)
(ii) Loans from Bank,
Financial Institutions and
| athers (Total) |
Highest educational qualification:

(Give details of School / University education with full form of the certificate/ diploma/ degree
course) (Name of the School /College/ University and the year in which the course was completed.)

VERIFICATION

I, the deponent, abave named, do hereby verify and declare that the contents of this affidavit are true and correct 1o the
best of my knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
declare that ; A o

(#) there is no case of conviction or pending case against me other than those mentioned in items 3 Ell'l-d 4 above:

(111 L. nry spouse. or my-dependents do not have any asset or liability, other than those mentioned in items 3 arid &
uhove,

b ?"r“. —
vcri@mj,m_..gy..fﬂf.fi'.’....m;s PO - i dayof.... Ioe cemdes . auid
| 4
i EPONENT
LR



_HM“— - = -ﬂ.' L .
Nnto- 1 Affidavit should be filed latest by 3.00 M on the last date of filing nominations. . SR,
~. Affidavit suould be sworn before an Lath Commissioner or Magistrate of the First Class o 3
Public. _ NP
1 sre | infor Lo furnish in respect ol
2. All columns should be filled up and o column to be left blank. If there is no infol n;:.an(::j Lo | i
any item, either “Nil” or “Not a,plicable”, as the case may be. should be mention

4. The affidavit should be either typed or written legibly and neatly.
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